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 After hearing both the sides, I find that the 

appellant has been denied the benefit of Cenvat credit of 

service tax paid on outward transportation of final 

product from their factory gate to the buyer’s premises.  

2. Learned advocate appearing for the appellant fairly 

agrees that the issue is decided against them by the 

Hon’ble Supreme Court in the case of CCE & ST vs. Ultra 
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Tech Cement Ltd. 2018 (9) G.S.T.L. 337 (S.C.), laying 

down that no such credit is admissible to the 

manufacturer. In view of the above, I find no reasons to 

interfere in the impugned order of Commissioner 

(Appeals). The appeal is accordingly rejected.   

(Dictated & Pronounced in Court) 

 

 Sd/- 

   (Archana Wadhwa) 

 Member (Judicial) 
  
Lks 


